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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1
No. 226/XC-S-1-21-10S-2021
Dated Lucknow, March 16, 2021

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the " Society Registrikaran ( Uttar
Pradesh Sanshodhan) Vidheyak, 2021" introduced in the Uttar Pradesh Legislative Assembly on
February 19, 2021.

Short title

Amendment of
section 3-A of
Actno. 21 of
1860

Amendment of
section 4

Amendment of
section 4-B

Insertion of
section 5-A

THE SOCIETIES REGISTRATION
(UTTAR PRADESH AMENDMENT) BILL, 2021
A
BILL
further to amend the Societies Registration Act, 1860, in its application to the
State of Uttar Pradesh.
IT IS HEREBY enacted in the Seventy-second Year of the Republic of India as
follows:-
1. This Act may be called the Societies Registration (Uttar Pradesh
Amendment) Act, 2021.
2. In the Societies Registration Act, 1860 hereinafter referred to as the principal
Act in section 3-A affer sub-section (2), the following sub-section shall be inserted,
namely :-

(2A) An appeal against an order made under sub-section (2) of section 3-A
may be preferred to the Commissioner of the Division in whose jurisdiction the
headquarter of the Society lies, within one month from the date of
communication of such order:

Provided that the appellate authority may admit an appeal after the expiry of
such period if the appellant satisfies the appellate authority that he had sufficient
cause for not preferring the appeal within such period.

3. In section 4 of the principal Act, after sub-section (1), the following
sub-section and the proviso shall be inserted, namely :-

(1A) An appeal against an order made under this section may be preferred to
the Commissioner of the Division in whose jurisdiction the headquarter of the
Society lies, within one month from the date of communication of such order:

Provided that the appellate authority may admit an appeal after the expiry of
such period if the appellant satisfies the appellate authority that he had sufficient
cause for not preferring the appeal within such period.

4. For sub-section (2) of section 4-B of the principal Act, the following
sub-section shall be substituted, namely :-

(2) If there is any change in the list of members of the General Body of the
society referred to in sub-section (1), on account of induction, removal,
registration or death of any member, a modified list of members of General
Body, shall be filed with the Registrar, within one month from the date of
change.

Any change in the list of General Body shall not be valid unless it is
approved by the Managing Body.
5. After section 5 of the principal Act, the following section shall be inserted,
namely :-

5-A (1) Notwithstanding anything contained in any law, contract or other
instrument to the contrary, it shall not be lawful for the Governing Body of a
society registered under this Act or any of its members of transfer, without the
previous approval of the Court, any immovable property belonging to such
society.
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(2) Every transfer made in contravention of sub-section (1) shall be void.

Explanation 1-The word ‘court’ shall have the meaning assigned to it in section 13.
Explanation 11-The expression ‘transfer’ shall for the purposes of this section
mean :-
(a) a mortgage, charge, sale, gift or exchange;
(b) lease for a term exceeding five years; or

(c) irrevocable licence.

6. For section 16-A of the principal Act, the following section shall be Amendmentof

substituted, namely :- section 16-A

16-A. Disqualification for holding office in Society-A person who is an
undischarged insolvent or who has been convicted of any offence in connection
with the formation, promotion, management or conduct of the affairs of a
Society, or of a body corporate, or of an offence involving moral turpitude or is
convicted by a competent court for any criminal offence for which the
punishment is 2 years or more, shall be disqualified from the date of judgement
for being chosen as, and for being a member of the Governing Body or the
President, Secretary, or any other office-bearer of Society.

7. In the proviso to sub-section (1) of section 25 of the principal Act, affer Amendment of

clause (c), the following clause shall be inserted, namely :- section 25

(d) An appeal against an order made under this sub-section may be
preferred to the Commissioner of the Division in whose jurisdiction the
headquarter of the Society lies, within one month from the date of
communication of such order:

Provided that the appellate authority may admit an appeal after the expiry
of such period if the appellant satisfies the appellate authority that he had
sufficient cause for not preferring the appeal within such period.

STATEMENT OF OBJECTS AND REASONS

The Societies Registration Act, 1860 (Act no. 21 of 1860) has been enacted by the
Parliament to provide for the registration of literary, scientific and charitable societies. There is
no provision of appeal in the said Act against the decision of the Registrar given under sections 3
and 4 and the decision of the Prescribed Authority given under section 25 of the said Act due to
which the only remedy available is to file a writ petition which is time-consuming and
expenditure-provable for the common man. Therefore, it has been decided to amend the said Act
to make Commissioner as the appellate authority for the decision of the Registrar and the
Prescribed Authority given under the said sections. Further, in order to ensure that changes in
the list of General Assembly happens in a rational way, it has been decided to amend
section 4-B to provide that any change in the list of General Assembly should be considered
valid only after the approval of the managing body. Also, in order to ensure that the transfer of
immovable properties does not take place in an irregular manner, it has been decided to insert a
section in the said Act providing that if the immovable property of the society is transferred
without prior permission of the competent court, the same shall not be lawful. A need has also
been felt to put an end to the representation of unqualified persons in societies. Hence, it has

been decided to amend the said Act to provide that a person who is found guilty by the
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competent court in any criminal matter where the punishment is a sentence of two years or more,
then such a person shall be ineligible to hold office in a Society.

In order to incorporate the aforesaid amendments, it has been decided to amend the
aforesaid Act.

The Societies Registration (Uttar Pradesh Amendment) Bill, 2021 is introduced
accordingly.

SURESH KUMAR KHANNA,
Mantri,
Vite.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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